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MANISH PRAKASH & ORS. PETITIONER(S)
VERSUS

WAQF MUSAMMAT SHARIFAN BIBI DULY

REGISTERED WAQF WITH U.P. SUNNI CENTRAL

WAQF BOARD THROUGH ITS MUTAWALLI & ORS. RESPONDENT (S)

Date 28-03-2018 This petition was called on for hearing today.
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H.C. Kharbanda, Adv.
T.N. Saxena, Adv.

Vipin Kumar Saxena, Adv.
Yash Pal Dhingra, AOR

Mr. Tanmaya Agarwal, AOR

Signature-Net Verified

Date: 20 3.28
17:42:42]
Reason: Er



UPON hearing the counsel the Court made the following
ORDER

Leave granted.

Interim order is made absolute till the disposal

of the appeal.

[VINOD LAKHINA] [ASHA SONI]
AR-cum-PS BRANCH OFFICER
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